IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 431 OF 2011
(@ SPECI AL LEAVE PETI TI ON(C) NO. 10195 CF 2007)

M S. PULLI CAR M LLS LI M TED ... APPELLANT(S)
VERSUS
V. RANGASAMY & ORS. ... RESPONDENT( S)
ORDER

Leave granted.
We have heard | earned counsel for the parties.

By the order of this Court dated 18.06.2007, we have
directed the appellant to pay a sumof Rs.2.5 |lacs to the respondent
no.1l. The amount, as directed by this Court, has been paid to the
respondent no.1. W consider that the anmount given by the appell ant
to the respondent no.1 is in full and final settlenent of his entire
claim The respondent no.1 is not entitled to any further relief.

This appeal is, accordingly, disposed of and the inpugned
judgnment is nodified to the extent indicated above, |eaving the

parties to bear their own costs.

................... J.
( DALVEER BHANDARI )

................... J.
( DEEPAK VERMA)

NEW DELHI
10TH JANUARY, 2011



